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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  FAO(OS) 115/2025 & CM APPL. 63247/2025 

 DR. RUPALI MISHRA  & ORS.         .....Appellants 

    Through: Dr. Amit Mishra, Adv. 
 

    versus 
 

 DR. MANNAN GUPTA & ORS.       .....Respondents 

Through: Mr. H.S. Parihar, Mr. Kuldeep 

S. Parihar, Ms. Ikshita Parihar and Ms. 

Ikshita Parihar, Advs. 

 CORAM: 

 HON'BLE MR. JUSTICE C. HARI SHANKAR 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER (ORAL) 

%         09.10.2025 

C. HARI SHANKAR, J. 

 

1. After some hearing, learned Counsel for the appellants’ seeks 

leave to withdraw this appeal and submits that he would move the 

learned Single Judge seeking vacation/modification of the order 

before the learned Single Judge. 

 

2. Accordingly, we permit the appeal to be withdrawn. We make it 

absolutely clear that we have not examined the merits of the matter 

and that this order should not be treated as an order of expression of 

merits on the order under challenge before us. 

 

3. The appeal is accordingly disposed of as withdrawn. 

 

 

C. HARI SHANKAR, J 

 

OM PRAKASH SHUKLA, J 

 OCTOBER 9, 2025/AR 
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